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) " The prayer of the appllcants seeklng employment assistance in fayour. of

fapplrcant no. 2 has been already reJected on 13.01. 2012 on the ground that the missing
employee less than two years of serv:ce Ieft to retrre due to which’ the apporntment on

| compassnonate‘ground of h|s son could not be allowed As the order dated 13.01.2012

is under challenge and the order dated 26 07. 1998 submitted by the Id. counsel
respondents clearly spells out that the beneflts of compassionate apporntment could

not be applicable to the case of the railway employee who has less than 2 years to

. retire on the date from which he has been missing. The rejection order dated

13.01.2012 therefore oould not be faulted with.

3. However, leared counsel for applic-ant' submitted that the family:vis badly

starving, therefore the OA is dismissed with liberty to the applicant to challenge the

Railway Board order d“ate_d 26.07.1998, if so advised. | et

4. " The copy of the Railway 'Board letter dated 26.07.1998 is taken on record.

5. Thus the OA is dismissed with the aforesaid liberty.
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